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............... . k. 	~4' 	 Applicant ( s ) 
Versus 

Respondent ( s) 

Sr. No 	Date 

1 14.1.94 

2 6.2. 

Office note as to 
Orders 	 action (&f any ) 

taken on order 

a, Jo 

Hecrd. Admitted. Notice to 

respondents returnable in four weeks. 

If a fly promot ions orde red in 

	

the rreanwhilefr to the post of Section 	1.L' 

	

Holder Binder after to-day, the sane 	 . 1III, 
shall be subject to the outcome of 

e 	1k. this application. 

Hand over a copy of the order 

to the oetitioner's counsel. 

cl 

TT lyE) 
hr i J • e ng upta, lea rred c oun e 1 f r 

the pet it i one r submit s t hat the app 1 ic t 

wants to withdraw this application. The . 

s6me is permitted. 
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